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LOK SABHA

Monday, 1st Augtut, 1955

The Lok Sabha met at Eleven of
the Clock

[Mr. Speaker in the Chair]

QUESTIONS AND ANSWERS

(See Part I)

11-53

PAPERS LAID ON THE TABLE

5UMBCABT  or  BXTDGET  E8TXMATES  Or

revenue AMD EXPENDITUHE OF AlR ImDZA

International  Corfobation for

1955-50.

Tbe  Minister of  Commmilcattoiis
(Start jMtJiTMn Ram): I beg to laj on
the Table a copy of the summazy of
the budget estimates of Revenue and 
Expenditure of the Air India Inter­
national Corporation for the year 1955­
56, under sub-rule (5) of rule 3 of the
Air Corporation Rules, 1954 [See Ap­
pendix m. annexure No. 16]

I  NoriFZCATlON UNDER  InBULANCE  A cT, 

1938

The Minister of Revemie and Chil
Expenditure (Stari AL C. Shah): I beg
to lay on the  Table a copy of the
Ministry of Finance Notification No.
S.R.O. 901, dated the 26th April, 1955.
under sub-section (2) of section 2C
of the Insurance Act, 1938. [Placed in
Library.  See No. S-229/55]

LEAVE OF ABSENCE

Mr. Speaker:  The Committee  on
Absence of Members from the Sittings
of the House in its Tenth Report has
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recommended that leave of aba
may be granted to the following Me
bers for the periods indicated in tba
Report: (1) Rt. Rev John Richardson
(2) Shri N. C. Chatterjee (3)  Shri
Rohini Kumar Chaudhuri (4)siui Tridib
Kumar Chaudhuri (5) Dr. N. B. Khare
(6)Shri B. Shiva Rao (7) Shrimati Da
Palchoudhuri (8) tShri C. P. Mathew (9)
Shri Sofl Mohd. Akbar. I take it that
the House agrees  with  the recom­
mendations of the Committee.

Severml Hon. Memben: Yes.

Leave wom granted,

Mr. Speaker: The Members will ba
informed accordingly. *

ELECTION TO COMMITTEE

Public Accounts Committee.

TheMbdateroTPa BBiary Aflalra
(Shri Satya Narayaa Sintaa): I beg to
move:

**That the  Members of  this
House do proceed to elect in the
manner required by sub-rule (3)
of rule 242 of the Rules of Pro­
cedure and Conduct of Bushiesa
hi Lok Sabha, one Member from
among their numl>er to serve on
the Committee on Public Accounts
for the unexpired portion of tha
year 1955-56 tHce Shri V. V. Glri
resigned.**

Mr. Speaker: The question is:

-That the  Members of  this
House do proceed to elect in tha
mariner required by sub-rule (3)
of rule 242 of tha Rules of Proce­
dure and Conduct of Business in
Lok  Sabha. one Member  from
among their number to serve on
the Committee on Public Accounts
for the unexpired portion of tha




